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E HIGH COURT OF KARNATAKA, BENGALURU

WRIT PETITION NO.15689/2024 (GM-RES)
* (NOTICE UNDER RULE 13 (2) PROVISO)
PETITIONER _/

s 4\
[ngmprg,m&ENDRA KUMAR SINGHI,
“=~—$ /7 SHRI PRITHVI RA]J SINGHI,
RESIDING AT NO.2/1A, I FLOOR,
NANJAPPA ROAD, SHANTHINAGAR,
BENGALURU-560 027.

(BY SRI M.V. SUNDARARAMAN, SMT. SANJANA RAO,
FOR CRESTLAW PARTNERS)
VS

RESPONDENTS

1. INSOLVENCY & BANKRUPTCY BOARD OF INDIA
HEAD OFFICE AT 7™ FLOOR,. MAYUR BHAWAN,
SHANKAR MARKET CONNAUGHT CIRCUS,

NEW DELHI 110 001
REP. BY ITS CHAIRPERSON.

(UNDER REGISTERED INSOLVENCY AND BANKRUPTCY’S ACT 2016)

2. NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, CORPORATE BHAWAN,
12™ FLOOR, RAHEJA TOWERS, EAST WING,
M.G. ROAD, BENGALURU, KARNATAKA-560001.
REP. BY ITS REGISTRAR.

3. MR. RESOLUTION PROFESSIONAL
STEEL HYPERMARKET INDIA PRIVATE LIMTIED (IN CIRP)
MR. RAVINDRA BELEYUR
REP. BY RESOLUTION PROFESSIONAL
RAVINDRA BELEYUR-560011
(UNDER REGD. COMPANY ACT 1956;.

4. INDIAN BANK
SAM BRANCH, BENGALURU
NO.10, 1°" FLOOR, INDIAN BANK BUILDING,
K.G. ROAD, BENGALURU STATE: KARNATAKA
PIN CODE-560009.

5. BANK OF BARODA
£ ZO SAR BRANCH, BENGALURU
Rq S XUYA TOWER 2N° FLOOR, 41/2,
N 1157 CTR LS, MG o, S6000%
A
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6. CAP FLOAT SERVICES PYVT.LID.
BELLARY RD., SADASHIVA NAGAR,
ARMANE NAGAR, BENGALURU,
KARNATAKA-560080.

7 ADITYA BIRLA FINANCE LTD.,,
NO.1/78, STAR AVENUE, 6™ CROSS,
VICTORIA ROAD, VICTORIA LAYOUT,
BENGALURU-560025.

8. HDFC BANK LTD,,
3 & 51, HDFC HOUSE, 24, KASTURBA RD,
4 ASHOK NAGAR, BENGALURU,
KARNATAKA-560001.

g. MINISTRY OF COMMERCE & INDUSTRIES
THROUGH DEPARTMENT OF PROMOTION
OF INDUSTRIES AND INTERNAL TRADE
HEAD OFFICE: UDYOG BHAVAN
NEW DELHI-110011.
REP. BY ITS SECRETARY.

10. MINISTRY OF CORPORATE AFFAIRS
THROUGH ITS SECRETARY, A WING,
SHASHTRI BHAWAN, RAJENDRA PRASAD ROAD,
NEW DELHI-110001

(VCO DTD. 21.06.2024 SMT. ANUPAMA HEGDE FOR R1, R9 AND R10)

Whereas, a Writ Petition filed by the above named petitioner under Articles 226
& 227 of the Constitution of India, as in the copy annexed hereunto, has been
registered by this Court.

Emergent Notice is hereby given to you to appear in this Court in person or
through an Advocate duly instructed or through some one authonzed by law to act
for you in this case, at 10.30. A M. in the forenoon within 5 days of service of this

notice, to show cause why rule nisi should not be issued.

If you fail so to appear on the said date or any subsequent date to which the
matter may be posted as directed by the Court, without any further notice, the
L ealt with, heard and decided on the merits in your absence.

Contd..3/-..
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Pending issue of Rule nisi in the aforesaid Writ Petition it is hereby ordered by

this Court on
FRIDAY THE 21°" DAY OF JUNE 2024

BY HON'BLE MR. JUSTICE S.R. KRISHNA KUMAR

as follows :-
(VIDEO CONFERENCING / PHYSICAL HEARING)

ORDER

Smt. Anupama Hegde, learned counsel is directed to take notice for respondent
Nos.1, 9 and 10.

Issue Emergent notice to respondent Nos.2 to 8.

In the meanwhile, the impugned resolution at Annexure-A insofar as it relates
to resolving to appoint respondent No.3 as the Resolution Professional is hereby
stayed, till the next date of hearing.

Liberty is resetved in favour of the respondents to seek vacation/modification
of this order.

List this matter after service of notice.
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